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L3 o ' GOVERNMENT OF INHDIA
MINISTRY OF FINANCE
{ DEPARTMENT OF REVENUE)

New Delhi, the g fi Aprils 1986

NOTIFIGATION

A INCOME~TAX | | ,
W Vo (6724 (FeNow203/ 4B /86 -ITA.II) 3 In continuation of this
Office Notification No. 4821 (FeN0.203/156 /81 - TA.II) dated

‘ 2273982 i i hereby notified for general information that the
Institution mentioned below has been approved by Department of
Sciontific & Indugtrial Researchy New Delhi, the Prescribed® .

duthority for the purposes of clause (344 ) Of submgsection (1) of

Section 35 (Thirty five/One/ Three) of the Income~tax Act, 1961
read with Rule 6 of the Income-tax Rules, 1962 under the category

"Universlty* subject to the following conditions :e

1) That the Mangalore University, Mangaloss

I + will maintain a separate account of the sums received by
/‘ it for scienti fic research, . -

ii) That the said University will furnish annual returns
of its eeicentific rescarch activities to the Prescribed
Authority, for every financial year in such forms as may
be laid dovn and intimated to them for this purpose by
30th April cach years

\ iii) That the gaid Unf vereity will submit to the Prescribed
A Authority by 30th Junc each.year a copy of their audited
. annual etcounts showing their total income and expendi tura.

I © and bglance sheet showing its assets liabilities with a -
GCpy of @ach of these documents to the concerned
Commissioner of Income-~taxe '

iv) That ihe said Univerelty - will apply to Central Board
of Dircot Taxes, Ministry of Finance, (Department of
- Revenuej,; New Delhi, 3 monthks in advance before the
expiry ¢f the aspproval for further exteneions
épplications reteived after the date Of expiry Of-
approval are liable to be rejectede’

_ . INSTITUTION : :
j" o "angalore University, Light House Hi1l, Hangalore=375 003."

Contdessss 2/=




22

This Notification is effective for é period from
+7.1985 to 31.3.1988.
),
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{ Girish Dave )
Under Secrotary to the Governmen't rindia
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Copy forwarded 102
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All Commissioners of Income-tax (2 copios).

Dlweotor of Inspection (Inv.)/{Spl. Inv,)/IT&ﬁuth/RS&PR/
igilance/Intelligence/Reco very/Survey/P&PRy New Delhis

Dix»ectorate of O & M Services (Incomeutax), Alwan-E.Ghallb,
Mata Sundri Lane, New Delhi. :

The Secretary, Department of Scientific & Industrial
Research, Technolcgy Bhavan, New Mehrauli Roady New Delhi
with reference to their O.M. No.;q/;g;/g4.tu Ve

dated 38431201985, - R S
The Joint Secretary & 'Legal Adv1ser, Mlnlstry of Law,
Shastri Bhavany, New Delhio

The Reg)strar, Mangalore Ua:vuraitg, &;ght Hnase Hall. e
i&mgaiara—&'ls 003+

Comptroller & auditor General of India (50 copies).
Bulletin Sgction of D.I.(P&R), New Delhi (5 copies)e ¢
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{ Girish Dave ¥
‘Undex Gacreta:? to the Goveprnnment of Indla
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